INVITATION FOR EXPRESSION OF INTEREST FOR
VIMLA FUELS & METALS LIMITED
OPERATING IN LAM COKE MANUFACTURING at Survey -
522, Bhachau-Bhuj Highway, Village: Shikra, District: Kachchh,

Taluka: Bhachau,

Gujarat-370201

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN & CIN/ LLP No.

VIMLA FUELS & METALS LIMITED
CIN : U19100GJ2016PLC117533
PAN: AAFCV4427L

Address of the registered office

Survey No. 522, Bhachau-Bhuj Highway,
Village: Shikra, District: Kachchh, Taluka:
Bhachau, Gujarat-370201

URL of website

https://vimlafuels.com/

Details of place where majority of fixed
assets are located

1) Survey No. 522, Bhachau-Bhuj Highway
Village - Shikra, Kachchh, Taluka Bhachau,
Gujarat, India, 370140. (Factory Premises)

2) Survey No.240/1, 240/2, 243, 483/Paiki,
483/Paiki 10 at Village:Luna, Tauka
Bhachau, Dist. Kachchh Gujarat — 370140.
(Open Land with Worker Quarters)

3) Survey No.361, 362/P2 Village:Luna,
Tauka Bhachau, Dist. Kachchh Gujarat —
370140. (Open Land)

4) Khasara 702, at Mouja-Village Kota,
Chhapora, Tehsil., Dist. Raipur,
Chattisgarh.(Open Land)

5) Khasra No. 17, PH No. 21 Tada RIC
Dharsiwa, Dist. Raipur, Chhatisgarh. (Open
Land)

Installed capacity of main products/services

Production Capacity - 3.00 Lac Metric Tons
of Coke (as per the website of the CD portal)

Quantity and value of main products/
services sold in last financial year

Lam Coke — 59,394 MT sold for INR 260
Crores in FY 2023-24

Lam Coke — 1,32,240 MT sold for INR 484
Crores in FY 2022-23

Number of employees/ workmen

Nil

Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL

Details can be sought by sending request
at cirp.viml@gmail.com.

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

Details can be sought by sending request
at cirp.viml@gmail.com

.| Last date for receipt of expression of interest

09/04/2026

.| Date of issue of provisional list of
prospective resolution applicants

19/04/2026

.| Last date for submission of objections to
provisional list

24/04/2026

.| Date of issue of final list of prospective
resolution applicants

04/05/2026

.| Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

09/05/2026

Last date for submission of resolution plans

09/06/2026

.| Process email id to submit EQI

cirp.viml@gmail.com

| Details of the corporate debtor's
registration status as MSME

MSME Reg. No.- UDYAM-GJ-13-0001384
Type of Enterprise- Medium; Activity -
Manufacturing

Note : The above information is provided from the statement/records/documents provided by the
Suspended Board of Directors/Management.

Mr. Anil Kumar Satyanarayan Agarwal
Interim Resolution Professional of
M/s. Vimla Fuels and Metals Limited

IBBI Reg. No. IBBI/IPA-001/IP-P0095/2017-2018/11578

AFA Valid up to : 30/06/2026

Registered Address: 301-302, Vraj Bhumi Complex, Nr.Prarthana flats,
b/h Shilp Buildings, off C.G. Road, Navrangpura,
Ahmedabad, Gujarat-380009 M. 9879513331, 9898909823

Date: 25/03/2026
Place: Ahmedabad, Gujarat

Size : 8 cm (w) x 19 cm (h) SHARKADVERTISING
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WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

(& pnb Housing Ragd: Off:- &° Floor, &ntriksh Bhawan, 22 K.G. Marg, New Delhi-1A0001, Ph.: $H-2135171, 23351172, 23705414, Wb.: were pnbhousing.com
Finamce Limi1edBranch Office : Office no 101, Busness Park, 1 app Rafram hospial, mel tandd chek, Rajkol, Gujorat-3600011

NOTICE UMDER SECTION 13 (Z) OF CHAPTER Il OF SECURITEZATION & RECONSTRUCTION OF FINANCIAL ASSETS AMD ENFORCEMENT OF
SECURITY INTEREST &CT 2002, READ WITH RLULE 3[1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE
Wae, the PNB Housing Finance Lid, [hersinafler referred to as "PNBHFL®) had issued Demand natice Ws 13(2) of Chapter Il of the
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 {hereinafter referred fo as the "Act™) By
our Rajkot office Siduaied at Office no 1011, Business Park. 1 opp Ratnam hospital, modi tanki chowk, Rajkot, Gujarat-160001, Tha sad Damand
Notice was issued hrough our Autherized Officar, 1o you- all below menoned BorroweraCo-Bomower Glaaranions snce your aomun has been
classified as Mon-Pedorming Assals as per the Resenve Bank of India Nationa! Housing Bank puidelines dus 1o nonpavment of instellments/ interest
Tha contenls of e samea ama Be detauls commitled by yooin ha paymant of inslallments of prncipals, inbarest, alc. Tha gulslanding amount is
menticned below, Furer, with reasens, wi balieve thal vou ane evadng 1he senice of Deswand Motoa and hencs Sis Pubication of Demand
Mofice which is alsa required Ufs 1342} of the said Acl. You are hereby called upon 1o pay PNBHFL within & periad of 80 Days of the deta of
pubdcation of this damand nodica 1he alonasaid amounlaleng with w-le-dale irteres! and chargas, [&ling which PNBHFL wil lake necessary aclion
under allor any of e provisions of Section 13(4) of the said A, against all or any one ormore of he secured assets nchuding taking possession of the
secured assats of the borowers and guaraniors. Your knd attandion is invitad to provisions of sub-SecSon (8) of Saction13 of the of the
Saturlization ant Reconstructicn of Firancial Assebs and Erfonceemenl af Seculy Inberesd A, 2002 whing uner vou Can bandarpay the anfire amoun
of putstanding dues ngether with all costs, charges and expenses ncumed by the PRE HFL onfy il the date of pubkcaton of the nofice for sae of the
secured assets by publc auchon, by imvling quodatiors, kendar from public or by privale traaty. Please elso nole that if the antire amaunt of gutslarding
chins igetherwith e costs, changes and expereses incored by the PRB HFL is ot tenckened befors publication of rateo for e of the sectred assels by
bk auction iy irviting muctahions, ender froo pubic oo by prvats treshy youmay nol beentitied to redesm e secured asses) hereafiarn, FURTHER yau

are prodibited Ws 1313 of the said Actfrom transferring eifher by way of sale, lease or inany otherway the aforesaid secured assets.

Loan Aczoam | Name of Barrower|Co-borrower B[ Properyfles]  [Daie ol [ Amount Ois as on
Mambeeis| |Borrower : Mr/Ms. Ram Lal Nayak, Block Na 47, Prince Residency, ™0 Morigaged  Finiicy Desnarel Nosice
HOUMRRJK! |Palva, Refkot, Guiarat Incia, 360005 1 Block No 47, Prince Residency, {gasesn| Block No 27, Prince | 18th HEE.??.-PEML_[H'PEEE'I
123 |Nr Kadam Rescency, i Karay Park OF Sancsars Road Pipalya, Residency, Nr Kadam| Mar |5, " S LEETS Taanty
1480167 & |Sancsara Road, Rajeot, Raskol, Gujarat 380003, Co-Barrower <[~y s ~|Residency, Nr Kalrav| 2026 | yart Fie ot Al
NHL/RRJK |Mr.Ms. Shayari Shayari, Black No 47, Princa Rasidency, Fpalya, Park 0ff Sanosara r-.:ngI Paisa Ori 1+ r
123 |\Radot, Gujarat India, 360003 / 257 Jato Ka BasBhoor Yasani, !

Road Pipafiya, O

k- . : Rt 4,91, 920,000 (Rupees

Eiﬂm;ﬂﬂ Nagaur, Rajasthan, Magawr, Rajasthan, Indlia, 321001/ Block Ko 47, S[ATKISAE I-?_::EHI. FE:', Lakhs "-Iinelil]-ﬁe |
A KA | prines Rusidenicy, MrKadam Reskdency, Nr Kairav Park Off Sanosara fﬂfkm-%"fl Thewsand Hine Hundred)
Road Pipaliva, OF Sanosara Road, Regkot, Rajkal, Gujaral, 380003 Gujarat, 360003 Twenly Only) |

Place : Rajkot. Gujarat | Date : 25032026 SO¥- AUTHORIZED OFFICER, PHE HOUSING FINANCE LIMITED

HDFC Bank Limited

POSSESSION
Branch Address: HDFC House, Trident Complex, Race Course Vadodara NOTICE
390007. CIN L70100MH1977PLC019916 Website: www.hdfc.com

Whereas the Authorised Officer/s of Housing Development Finance Corporation Limited, under Securitisation And Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the
following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their respective names together
with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of the said Notice/s, incidental
expenses, costs, charges etc till the date of payment and / or realisation.

Name of Borrower (s) / Legal | Date of - .
Sr. Heir(s) and Legal Outstanding Dues| Demand Date o_f Description of Inmovable Property (ies) / Secured
No. - - Possession Asset (s)
Representative(s) Notice
A B c D E | F
MR UPENDRASINH PARMAR | Rs, 16,62,712/- | 22-Dec- = 20-MAR- :FLAT—403,FLOOR—3,SKY RESIDENCY-"B" TOWER, PLOT
1 MRS PARMAR URMILABEN |and Rs, 1,25,882/-| 2025 2026 | 5602/C-11 & 5602/C-10,S NO 194/P, NR. NAVSARJAN
UPENDRASINH as on SYMBOLIC | c0-OP BANK,B/S SHALIGRAM RESIDENCY,GIDC,
210954 - 702542384,602979339  30-Nov-25 ANKLESHWAR - 393002
| Mr. KAHAR VAIBHAV KUMAR | Rs, 1,23,787/-as | 24-Oct- | 20-MAR- | B/103,ROYAL VILLA TOWER B ( SATYAM ), NO 255,
" 206957 - 601240686 on 2025 2026 NR AMRAVILLA BUNGLOWS, OPP SAI DARSHAN
30-Sep-25 SYMBOLIC |  SOCIETY, B/H AIR-FORCE STATION, MAKARPURA,
VADODARA - 390014

However, since the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove have failed to repay the amounts due,
notice is hereby given to the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public
in general that the Authorized Officer/s of HDFC have taken possession of the immovable property (ies) / secured asset(s) described
herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the
dates mentioned above.

The borrower(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the aforesaid Immovable Property (ies) / Secured Asset(s) and any dealings with the said Immovable Property
(ies) / Secured Asset(s) will be subject to the mortgage of Housing Development Finance Corporation Ltd.

Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act,
in respect of time available to redeem the secured asset/s.

Copies of the Panchami drawn and Inventory made are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal
Representative(s) is / are requested to collect the respective copy from the undersigned on any working day during normal office hours.

Date : 24.03.2026 For HDFC Bank Ltd.
Place : Gujarat Sd/- , Authorised Officer,

Regd Office: HDFC Bank Ltd. HDF Bank House, Senapati Bapat Marg. Lower Parel (West). Mumbai-400013.

CIN: L65920MH1994PLC080618 Website: www.hdfchank.com

A VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,

VASTUE

\ i Sewri (West), Mumbai 400015. Maharashtra.
HOUSING FINANCE

CIN No.: U65922MH2005PLC272501

POSSESSION NOTICE

Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under section 13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers mentioned herein
below to repay the amount mentioned in the respective notice within 60 days from the date of receipt of the said notice. The borrowers having
failed to repay the amount, undersigned has taken possession of the property described herein below in exercise of powers conferred on me
under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. The borrower and guarantor in particular and
the publicin general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the Vastu
Housing Finance Corporation Limited Branch for an amount metioned as below and interest thereon, costs efc.

SN[ Name of Borrower, Date & Amount of Description of Property Date & Type of
Co-Borrower and LAN No.| Demand Notice Possession
1 |Shanabhai Hirabhai Machhi 2/Dec/25 |Property being Gram Panchayat House No.3/20 having plo Symbolic

(since deceased), namely
Rajuben Machhi (wife)
(Legal Heir of Late
Shanabhai Hirabhai
Machhi), Mukeshkumar
Shanabhai Machhi (Son)
(Legal Heir of Late
Shanabhai Hirabhai
Machhi), Co-Borrower(s):
Rajuben Machhi,
Mukeshkumar Shanabhai
Machhi

HL0000000007354

Rs. 663732/- as on |areaadm. 1593.00Sq.f, lying and Situated at Village(Mouije)| Possession Taken
21/Nov/25 Dalwai Savli Village , Registration District Mahisagar Sub-|  23/03/2026

District Lunawada, Gujarat 388270 Boundaries as follows:

North — House of Rameshbhai Shanbhai South — House off

Motibhai Hirabhai East— Open Space West - Falia Road

2 Rahulkumar Rajubhai
Magade (Borrower), Sunny

22/May/25
Rs. 1662637/- &

|Flat No. 701, 7th Floor, Building No. F, Ashirwad Heights,, Physical
R.S. No. 582/1, Block No 1072 Paiki 1 TP Scheme No. 66,/ Possession Taken

Rajubhai Magade (Co | Rs.1662366/- as on (Kosad-Variyav) F.P.No. 327, Moje Village Kosad, Tal Suratf ~ 19/03/2026
16/May/25 City (Adajan), Gujarat, 394107-Area : 422sq ft Boundaries
B,\j"o":er)’CKoga' Sunny as follows: North - Block No 1071 paiki 1and Adjoining Road
agade (Co Borrower) South — Block No 1073 paiki 1 East - Block No 1073 paiki 1
e
3 Hanifkhan K Malek 23/Apr/25 Immovable Property of House with and admeasuringj Physical

Rs. 862087/- as on |178.00 sq. Mt. bearing Milkat Akarnino.-70 of Village Ingrodi,| Possession Taken
9/Apr/25 situated at gamtal land of village Ingrodi, Ta: Lakhtar, Dist,|  19/03/2026

Gujarat, 363115, Surendranagar within the Panchayat limits
of Ingrodi Gram Panchayat and belonging to Hanifkhan
Kesharkhan Malek. Boundaries as follows: North — Public
Road South — House of Bismillakhan Sumraji Malek East —
House of Rahimkhan Mamadkhan Malek West — House ofi
Ayubkhan Rematkhan Malek

(Borrower), Digvijaysinh
Ajitsinh Zala (Co Borrower)
HL0000000049615

Date : 25.03.2026 Authorised officer

Vastu Housing Finance Corporation Ltd

Place : Mahisagar, Surat

(Multistate Scheduled Bank)

nbH i REG. OFFICE.: 9" FLODR, ANTRIKSH BHAWAN, 22 K.G. MARG, NEW DELHI - 110001,
ﬂ 55:' PHONES : 011-23357171, 23357172, 23705414 WEBSITE:-www.pabhousing.com

B.0. VADDDARA : Office no=2-3, Third Floor, Swami Tirth Bulding No. 5. Shekar Park, Near Khadakpada Circle Kakyan (Wast],
Maharashira- 421301,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the undersigned being the Authonsed Officer of the PHB Housing Finance Lid. under (ke Securilisation and Recanrstnuction of Financis
Aszels & in compliance of Rule &{1) of Enforcement of Security Inderest Act. 2002, and in exercise of powsars conferrad under seciion 13(12) read
with Rule 3 of the Sacuty Infarast (Enfarcament Rules 2002, issuad damand noficals an the dabe mentioned aganst aach acoount calling upon the
respachye borrawens o mepay e amounl 25 menlisnad against each accounl wilhin & days rom the date of noticalish data of recaipl ol 1ha said
rafice’s, The borrower/s having falled ko repay [he amound, nolice: s heseby given bo he boerowen's and the public in general that e undersigred
has taken possession of the properyiles described herein bl in exercise powers confemed on himfer under Section 13(4) of the said A read
with Rule 8 of the s&id Rules on the dales mantioned against esch account, The barmower’s in parficular and the public mgeneral is hereby cautianad
riat bo deal wilh he progedyies and any daging with ha propartylies will b2 subjecl lo the charge of PNB Housng Finance Lid, for the amaunt and
intarast thareon as per kan agreamant. The barmowars atiantian is irvied o pravisions of Sub-section (Blof Secliontd of the Ack in respact of Hme
avaliable, bo redeen the secured assels,

Loan of af Amoant Date of Descrighion of the Property/jes
Acgount m [R:rig Dulstanding - Merlgaged
HI'I'JE;i'll{Tr[Ii'.l]-' M. Bandhara Mikhilkamar | 13082025 Rs10,67.01 !..'!E.-'—Hﬂupues d2-03-202BIGF 01, Balaji Avenue, Nr Mola
5275 Swreshchandra And Mrs, Ten Lakhs Sixty One Thousand| Physical |Appartmend, Chhanl Jakat Naxa, Chann
B0 Vrundahen Hikhilkumar Ningloen & T rt'r-htud:am Pasgession |Yadodara, Gujaral, 391740, Inda
VADDDARA Bandhara Only) &5 on 13-08-2025
PLACE : - GUIMRAT DATE:- 25.03.20286 AUTHORIZED OFFICE, PNB HOUSING FINAWCE LTD.

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

CIN No. U74999DL2002PLC117052

A-270, 1st & 2nd Floor, Defence Colony, New Delhi - 110 024, India
Email: admin@alchemistarc.com, Website: www.alchemistarc.com

PUBLIC NOTICE

(Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002)
Notice is hereby given that Alchemist Asset Reconstruction Company Limited (the Secured Creditor / ARC), having acquired the below-mentioned
loan accounts from SBFC Finance Limited under an Assignment of Debt dated 30.09.2025, has issued Demand Notice(s) under Section 13(2)
of the SARFAESI Act, 2002 to the respective borrower(s)/co-borrower(s)/guarantor(s), calling upon them to discharge in full their liabilities to the
Secured Creditor within 60 (Sixty) days from the date of receipt of the said notice(s).

In the event of failure to repay the said dues within the stipulated period, the Secured Creditor shall be entitled to exercise all or any of the rights
under Section 13(4) of the Act, including taking possession of the secured assets, without any further notice.
DETAILS OF BORROWERS / ACCOUNTS

Loan Name of Borrower(s) / Date of
8h Account No. | CO-Borrower(s) / Amount | “430) Description of Secured Asset Due Date
No. 1 Guarantor(s)) Due®) | Notice
NARENDRABHAI Shop No 03, 1st Floor, Tower C/D, Shreeji Gold, Opp. Party
JERAMBHAI LADAVA Plot, Gorwa — Laxmipura Road, Laxmipura, Vadoda, 390| 7ty
PR01141011& [ SHILPABEN NAREN- 9-MARCH- ' : ' '
1 . .
PR00923199 | DRABHAI LADAVA 9,22,163 2026 021. East : Shop No.04, Tower C/D, West: Shop No.02, N0\2/8r2nsber
VIVEK NARENDRA Tower C/D, North: Passage Of Tower, South: Adj. Shop.
LADVA

The amounts mentioned above are due as on the respective dates indicated against each account, together with further interest, penal charges,
costs, and expenses thereon till the date of realization.

The borrower(s)/guarantor(s) are hereby cautioned not to deal with or dispose of, by way of sale, lease, mortgage, charge, or otherwise, the secured
asset(s) described above without the prior written consent of the Secured Creditor.

This publication is made in compliance with the provisions of the SARFAESI Act, 2002, for the information of the borrower(s), guarantor(s), and the
general public.

In case of any queries, please contact the undersigned at the following contact details: Phone: 011-46562584

Email: admin@alchemistarc.com, ashutosh@alchemistarc.com

Date:- 25.03.2026
Place:- GUJARAT

Sd/- Authorised Officer
Alchemist Asset Reconstruction Company Limited

(acting in its capacity as Trustee of Alchemist XLVII Trust) Secured Creditor

STATE BANK OF INDIA

Stressed Assets Management Branch : 4th Floor, Old 3B1 LHO Building,
Ganesh Vasudey Mavalankar Road, Old City, Lal Darsvaga,

Ahmedabad- 380001, Contact No. CO- TE00039214, CLO-97535%6829
E-mail ; shi. 199G shi cooin

POSSESSION
NOTICE

O SBI

AFPENDIN-IV [SEE RULE #(1]]
{For Immaevabde Proparty)

DESCRIPTION OF PROPERTY (DESCRIPTION OF ENTIRE IMMOVABLE PROPERTIES

Wihereas, The undersigned being the Autherised Officer of State Bank of India, Stressed Assets Management Branch -
Ahmedabad under the Securitisation and Reconstruction of Financial Assats and Enforcement of Security Intarest [Act], 2002
and in exarcize of powers conferred upen me wnder section T3{12) read with Rule 3 of the Security Interest (Enforcemant) Rules
#0402, issued 5 Demand Notice dated 28.03.2025 under section 132} of the said Act calling upon the Barmower / Directors /
Guarantors - MYs. Rajeshwar Cotspin Limited, Maheshbhai Bachubhai Patel (Chairman & MD), Bhavikkumar Kantilal
Patel (Director / Guarantor}, Hareshbhai Mansukhbhai Dholariya (Director / Guaramtor), Pravinbhai Magjibhai Khunt
(Director / Guarantor), Bhavnaben Maheshbhai Patel (Personal Guarantor), Geetaben Rameshbhai Patel (Personal
Guarantor], Pareshbhai Vitthalbhai Kotadiya (Personal Guaramtor}, Rameszhbhai Maranhhai Patel (Personal Guarantor),
Success Hydro Parts Private Limited {Corporate Guarantor) to repay the amaount mentionzd i the notice being tatal of Rs.
15, 90,16.003.22 (Rupees Fifteen Crore Ninety Lacs Sixtesn Thovusand Three and paisa Twenty Two Ondy as on 26 032025
phus futwre interest and incidantad expansas, costs, changas, etc. — Lass Recovery, if any, within 80 days fram the date of raceipt of
the said notice.

That After izsuance of notice under sectiond 3(2), Mehsana Urban Cooperative Bank Limited {other consortium member)
has confarred tha right under saction1 3|9} upon Authanzed Officer of State Bank of India to initiate action wnder saction 13{4] of
the Actagainst the captioned company andits Directors, Morigagors, Guarantors and for enforcing secunty interest,

The Borrower ! Directors / Guarantors having failed to repay the the dues of Gonsortium led by (State Bank of India) amaunt
Rs. 29.40,78,415.22 (Rupees Twenty Mine Crore Forty Lakhs Seventy Eight Thousand Four Hundred Fifteen and paisa
Twenty Two Only) [Consartium dues of (SB1 as on 26.03 2025 Rs. 15,90,16,003 .22 (Rupeas Filteen Crora Minety Lacs Sixtesn
Thausand Three and paisa Twenty Two Dndy] and Mehsana Urben Coopergtive Bank Limited as on 01,05, 3025 as per demand
natice u's 13(2) dated 099.05. 2025 Rs. 13,50,65,4¥ 2/ (Rupees Thirteen Crare Fifty Lacs Sudy Fva Thousand Four Hundred Twelve
Onkyl + interest thareon, cost and expenses etc, thersafter, notice is hereby given to the Borrowver / Directors / Gearantors in
particular and the public in general that the Court Cammessicnar has taken Physical Possession of Lhe property described harein
below in compliance to order number CRAMAT 02026 dated 06.02,2026 issued by the Hop'ble Chief Judiciel Magistrate,
Gandhinagar under Section 14 of the SARFAES] Act 2002 and handed over the Possession to the Authorisad Officer of the Bank
and on that the undersigned has taken Physical Poszession of the property descrbed herein below in exercise of powers
canferrad an hem endar secton 13(4) of the said Act read with Rue B of the sasd Aides on this 22nd March of the year 2026,

The Bomower / Directors [/ Guasantors in particular and the public in ganeral are hereby cautionad not to deal with the
praperty and any dealings with the property will be subject to the charge of the charge of Consartium &5 mentioned above, with
future mtarest and mcidantal axpenses, costs, charges, etc. as mentiored in the notice (ks recovery mads aftar issuance of the
said demand notice).

The Borrower's attention s wited o provision of Sub-Section (B) of Section 13 of the Act, in respect of time available, to
radepm the securad azsets.

All those Preces and Parcels of Industrial Property at Flot Mo, 1, Survey No. 416 (0d Block Mo. 7 paiki Land admeasuring
1392.00 Sq. Mtrs. With construction theresn, situated and hying at Nr. Maruti Industrial Estate, Nr. Vahetal Road Bus Stand,
Dpp. Trivedi Industries, Mouje - Zak, Tal. Dahegam, Dist. Ghandhinagar and Sub Registrar - Dahegam Standing in the Mame of
success Hydro Parts Py Lid. (M B Patel|. Bounded by :- East . Boundary of the said Block and Block Mo. 5, West : Raipur to
Vehlgl Road, Morth : Boundary and Block Mo, 16, South ; Block Mo, 7 Paiki Mo, 2 /-,

Date : 32.03 2026 Aupthorized Dfficer,
Place : fak State Bank of India

THE COSMOS CO-OP. BANK LTD.

E-Auction / Sale Notice under SARFAESI Act, 2002

Office : "Cosmos Bank Bhavan", Opp. Sales India,
Income Tax Cross Road, Ashram Road, Ahmedabad - 380008.
Ph: 079-27545693, 27545694 www.cosmosbank.com

Name of Branch
Borrower, Guarantors and Mortgagor

Branch : Ashram Road, Ahmedabad

(1) Ms. Parita Shirishbhai Shah (Borrower)

(2) Mir. Sunny Shirish Shah {Co-Borrower)

{3} Mrs. Vimla Shirish Shah (Co-Borrower)

(4} Mirs. Hetal Himanshu Gadhecha [Co-Borrower)
[5) Ms. Rinku Akshay Shah (Co-Borrower)

(&) Mr. Pradipbhai Kantilal Sanghavi (Guarantor)
(7) Mr. Rakesh Dhirajlal Sanghavi (Guarantor

situated, lving and being at Mouje: Anand,

present and future canstruction standing thereon.

The Authorised Officer of The Cosmos Co-op Bank Ltd., has decided to sale / E-Auction the possessed Immovable and movable property of the defaulters / Borrowers as mentioned harein below under the
Securitization & Reconstruction of Financial Assets & Enforcement of Securnity Interest Act, 2002 on © As is whereis basis, as is what is basis & as is whatever is basis * by E-Auction / 5ale.

Details of the Property & Owner's Name

Property belonging to (i) Mr. Sunny Shirish Shah (i) Mrs. Vimla
Shirish Shah [iii) Mrs. Hetal Himanshu Gadhecha, (iv) Ms. Rinku
Shirishkumar Shah and [v) Ms. Parita Shirishbhai Shah jointly
All that piece and parcel of immovable property being Commercial
Use non-agriculture land having carpet area admeasuring in
aggregate about 12,000 Square Feets comprising of ,
(I} Admeasuring about 4,000 Square Feets on Ground Floor
(i} Admeasuring about 4,000 5quare Feetson First Floor and
[iii} Admeasuring about 4,000 S5quare Feets on Second Floor

Of “Shivral Complex” scheme standing//canstructed on

(I} Land bearing City Survey Mo 53474 | allotted In lieu of the land
bearing Final Plot No. 404/4 of Town Planning Scheme No. 1),

(ii) Land bearing City Survey No.534/B ( allotted in fieu of the land
bearing Final Plot Mo. 404/B of Town Planning Scheme Mo, 1) and

[iii} Land bearing City Survey Mo 533 | allotted in lieu of the land

bearing Final Plot Mo, 403/B of Town Planning Scheme No. 1)
Taluka: Anand, within the

Registration Sub-District : Anand and District : Anand together with

EMD. (10%0f | Date & Time

Date of notice u/s 13(2)
& Dutstanding Amt. Rs.

Reserve Price
Amt. Rs,

Reserve Price) Bid [of Inspection &
incremental Amt, Rs. | Contact Person

MNotice ufs 13(2) Date :
Date: 19-12-2024 20.04. 2026
MNotice Amount : EMD : Time: 11.00 a.m.
O/s as on 30-11-2024 R, Rs.1,03,80,000/- | o 12,00 Noon
10,37,89,000/- ]

Re. 9,09,79,619.41 + Bid Inc ; Mr.Jitendrabhai
Further Interest, In multiple of P. Shah
Cost and Charges Rs.1,00,000/- Chief Manager

9824267391

Possession Date
22-11-F025

EMD Shall be deposited by RTGS/NEFT & |

Last Date for EMD & Bidding Date and Time of E-Auction

27-04-2026
Between 11.00 am to 11.30 am

24-04-2026
UP TO 5.00 p.m

reject any bid or bids to postpone or cancel the e-auction without assigning any reasons.,

Date :25-03-2026
Place : Ahmedabad
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Last Date for Bidding & EMD, Beneficiary Bank Account Details :

(1) Auction/bidding shall only be through online electronic made through the e-auction website i.e. https://cosmosbank.auctiontiger.net. (2) The intending bidders should register the participation with the
service provider-well in advance and pet user D and password for participating in E-auction. It can be procured only when the requisite money s deposited in prescribed mode above {3) Prospective bidders may
avail enline training from service provider M/s. E-Procurement Technologies Ltd. Mob.9265562818/821, Mr. Ram Sharma Contact No.; BOD0023297 & mr. Maulik Shrimali Contact Mo.: 9173528727 Help line E-
mail-support@auctiontiger.net, ramprasad@auctiontiger.net & maulik shrimali@auctiontiger.net , Website : https:/ fcosmosbank.auctiontiger.net, For Property related queries May contact to Mr Jitendrabhai P
Shah - Chief Manager of bank (Mo.+ 91-9824267391, E-mail : jitendrabhai shah@cosmosbank.in) (4) Prospective bidders are advised to visit invariably website: https://fcosmosbank. auctiontiger.net. and our
Bank's website www.cosmosbank.com for detailed term & conditions and procedure of sale before submitting their bids. {5) The prospective bidders are advise to adhere payment schedule of 25% [minus EMD)
immediately after fall of hammer/close of auction and 75% within 15 days from the date of Auction and if 15th day is Sunday or other-holiday, then on immediate next first bank working day. (6) The property is
being put to sale on “as is where is” "as is what is" and "as is whatever" basis and prospective buyers are advised to carry out due diligence properly. (7) The Authorized officer has the absolute right to accept or

Beneficiary Bank Name : | THE COSMOS CO-OP.BANK LTD.

049370219
COSB0O0OD0D49
Ashram Road, Ahmedabad

Beneficiary Bank Account Number:

IFSC Code :
BRANCH Name :

Authorised Officer
The Cosmos Co-Op Bank Ltd.

L
.

epaper.financialexpress.com

FORM NO. INC-25-A

Advertisement to be published in the newspaper for conversion of
public company into a private company Before the Regional Director Ministry
of Corparate Affairs North Western Region
In the matter of the Companies Act, 2013, section 14 of Companies
Act, 2013 and rule 41 of the Companies (Incorporation) Rules, 2014
AND

In the matter of M /s JK SONS PRECIOUS METALS LIMITED
having its registered office at 22, 2nd Floor, Rupa Building, 5ona Rupa
Appartments, Opp. Lal Bunglow, C. G. Road, Ahmedabad, Gujarat, India, 380006
Motice is hereby given tothe general public that the compamy intending to make
an application to the Central Government under section 14 of the Companies
Act, 2013 read with aforesaid rules and is desirous of converting into a private
limited company in terms of the special resolution passed at the Annual General
Mleeting! Extra Ordinary General Meeting hald on 28.02.2026 to enable the

company o give effect for such conversion,
Ay person whose interast |5 likeby to be affected by the proposed change fstatus
of the company may deliver or cause fo be delivered or send by registered post
of his objections supported by an affidavit stating the nature of his interest and
grounds of opposition to the concermed Regional Director Registrar Of
Companles, Gujarat, ROC Bhavan, Opp. Rupal Park Soclety, Behind Ankur Bus
Stop, Naranpura, Abmedabad-380 013 within fourteen dags from the date of
publication ot this notice with a copy to the applicant company at its registerad
office at the address mentioned below
22, ind Floor, Rupa Building, Sona Rupa Appartments, Opp. Lal Bunglow,
C. G. Road, Ahmedabad, Gujarat, India, 380006,

For and on behalf of the Applicant

J. K. 50ON5 PRECIOUS METALS LIMITED
ROHITKUMAR JASWANTRAI VAVADIA (Director)
DIN: DEEE0560

Date ; 25-03-2026
Place : Ahmedabad

APPENDIX IV-A

Sale Motlce for sale of Immovable Property
E-Auction Sake Molice for sale of Immovable Assets undaer the Securilisation and
Recorstriction of Financial Assels and Enforcement of Secumly Interest Act, 2002
rd with proviso (G Rule B6) and Rule 1) of the Securily Inferest (Enfarcament]
Rules, 2002,
Motice |s hereby giean bo the public ingeneral and in particular to the Bommower(s} and
Gasarantons) that the balow descrbead Immowvable Froparty mortgaged to Sammasn
Capital Limited (formerly known as Indiabulls Housing Finance Ltd.) [CIM @
LESS22DL2005PLC13602S] ("Securad Craditor”), tha physical possession of
which has been taken by the Authorisad Officer of the Secured Creditor, will ba sold on
“as is where is", "as is what i5" and "whatever there is" basiz on 13,04, 2028 from
05,00 PM, to 06,00 BN, for recovery of Rs, 19 23476 (Rupeess Minetean Lakh
Tweanty Three Thousand Four Hundred Seventy Six anly) pending lowards Loan
Account Nao. HHLSUADDIA2ZTE, by way of oulslanding ghncipal. arraars (including
ascoreed late changes) and interest [ 16.03.2026 wilh applicabde Tufuire interest in
lerms af (he Laan Agraement and other related loan documsni(s) w, . [ 17032026
along with legal expenses and other charges due fo the Secwed Credilor from
NILESH JASHVANTLAL GAJLIAR and GAJJAR PRITI NILESHBHAL
Tha Resarva Price of the Immovable Property will be Ris. 7,74,000/- (Rupees Seven
Lakh Seventy Four Thousand only} and the Eamest Monay Deposit (“EMD"}will ba
Rs. ¥T4000- (Rupsss Seventy Seven Thousand Fowur Hundred only) i &
wipuvalent o 109 of the: Reserve Price

DESCRIPTION OF THE IMMOVAELE PROPERTY

FLAT BEARING NUMBER 205, ADMEASURING 63T SQUARE FEET |. E, 59.20
SQUARE METER OF BUILT - UP AREA ON THE 2ZND FLOOR, IN BUILDING
NUMBER K, IN AND ALOMG WITH 40,59 SQUARE METER UNDIVIDED SHARE IN
ROAD, PARKING AND LAND OF "HARIKRUSHNA RESIDENCY", SITUATED AT
BLOCK NUMBER 338/8, ADMEASURING 192313 5QUARE METERS OF MOUJE
VILLAGE UMRA, TALUK OLPAD, DISTRICT SURAT, SURAT - 394130, GUJARAT,

For detailed torms and conditions of swe, phease refer o the link prosided on the
wabsite of the Secured Creditor Le. www.sammaancapital.com; Contact Mo @ 0124-
6910910, +91 TOG5451024; E-mail id : auctionhalplinadisammaancapital. com. For
bidding, log an o wsw auclionbazasd com

sl

AUTHORIZED OFFICER
SAMMAAN CAPITAL LIMITED
(Formerly known as

INDIABULLS HOUSING FINAMCE LTD.)

Dats - 17.03. 32026
Placa : SURAT

5 Station Road Branch, Vijaya Arcade. Opp. Town

55 L Hall, Valsad, Tal. & Dl —Valsad, Guzaral - 3960041,

=54 Bank of Baroda India. Ph. No, 912832 244178, 244131, 244183
ohfe = ORRTRENTER

APPENDIX IV (See Rule B{I)POSSESSION NOTICE
Whereas, The undersigned teing the Aulhorized Officer of the: Bank of Baroda under the
Secuntization and Reconstruction of Financial Assets and Enforoament of Becurily Intarest
At 2002 and in exarcise of Powers conferred under Section 13(12) read with the Secirity
Interest (Enfarcement) Rules, 2002, issued damand nodice daled 12.08.2025 calling
upan the Borrowers! mortgagors Mr. Ashvinkumar Ramanbhai Patel and Mrs.
Surekhaben Ashvinbhal Patel repay the amount menticned in the nolice being
Rs.29.79,407.69 (Rupees Twenty Mine Lac Seventy Mine Thousand Four
Hundred Seven and Paisa Sixty Nine Only) as on 09.08,2025 and further intarast
and charges and expenses within &0 days from the date of recsipd of the said notice,
The Bomrowers . Mongagors having failed to repay the amount, notice is hereby given fo the
Borrowers [ Morigagoes and the publc in general thal the wndersigned has' taken
posséssion ol Ihe progary descibad harein balow n axencse af powers canlarmad on
hirmar under Seclion 1244) of the eaid &ct read with Rula B of the said Rules on this 22nd
day of March of the year 2026,

The Borrowers | Mortgagors in panicular and the pubbc in general s hereby cauboned not
1o deal with the properly and any dealings with the property will be subject to the change
of the Bank of Baroda for an amaunt of R5.29,79,407.69 (Rupees Twenty Mine
Lac Seventy Nine Thousand Four Hundred Seven and Paisa Sixty Nine Only)
as on 09.08.2025 and further inferest and other charges & expenses thereon
wnbil full and final payment

The bomower's attention is invited fo provision of sub-saction {8) of section 13 of the AeL in
raspecl of trme available, ko redesm the securad assals,

Description of immovahle properties

All that pieca and parced of immavable Praperly beadng Plat no, 196-B, “Sona Sanla’,
sdmeasuring T8.75 5q, mirs. forming per of WA land bearing Ofd Block! Survey No. 146/
Palkea 4 Paikes 50, New Biock Survey Mo, 3024, Near Swaminarayan English Medium
School Moje Abvama, Taluka and District Valsad, Gujarat, 396001 belanging to Mr
Ashvinkumar Rarmanbhal Patel and Mrs. Surekhaben Ashvinbhai Pated and bounded
as follows: East; Road West: Plot Mo, 130 B North; Plod Mo, 156 South -Plot o, 185

Date: 22.03.2026 Sdl- Autharized Officer
Place: Valsad Bank of Baroda

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
VIMLA FUELS & METALS LIMITED
OPERATING IN LAM COKE MANUFACTURING at Survey -

522, Bhachau-Bhuj Highway, Village: Shikra, District: Kachchh,
Taluka: Bhachau, Gujarat-370201

[Undar sub-requialion (1) of ragulabicn 3848 ol Bhe Insoleancy and Banknipbcy Board ol Inda
{inscéwancy Reasolufion Process for Comporats Persons) Ragulations, 2016]

RELEVANT PARTICULARS

f | Mame of the corporale dedtor along with | VIMLA FUELS & METALS LIMITED

| PAR & CIMGLLP Na CIM : LHSTD0G20EPLCTTTSE3
PAN: AAFCVA4ZTL
Survay Mo, 522, Bhachai-Bhiy Higmuay,
Village: Shikra, District Kachchh, Takika
Bhachau, Gujaral-370201
Pittpe i miafiels com!
1) Survey ho, 532, Bhachau- Bh| Highessay
Village - Shikra, Kachehh, Taluka Bhacha,
Gugarat, India, 370120, (Factory Pramisas)
Z) Survey Mo 24001, 2402, 243, 483 Pak,
83 Paiki 10 al VilegecLuna, Teuks
Bhachau, Dist, Kachchh Gugarat - 370140,
(Open Land with Warker Quarters)
3) Suryey Wo 361, 365P2 Vikage:Luna,
Tauka Bhachauw, D=t Kachchh Gujerat -
370140, {Opan Land)
4] Khaszara 702, al Mouje-Villapa Kota,
Chhapars. Tehed., Dist. Raipur
Chattisgarh.{Cpen Land}
5| Khasra Mo_ 17, PH No. 21 Tada RIC
Dharsiwa, Dist. Raipur, Chhatisgarh. {Copen
Land)

2 | Acdress of the registened oflice

3 VURL ol website

4 | Detals of place where majoriy of fixed
| a556ls are Keated

b Inskallad capacily of main producis!services | Prodwchan Capacily - 300 Las Malric Tons
o Coka (a5 par the websita of tha CD parfal)

Lam Coke = 59,394 MT soid for INK 260
Crores in FY 2023-24

Lam Coke = 1,532,240 MT sold for IR 484
1 [ —— Crares In FY 2022-23

_:i' I Humses ol E.'!'I'.[Ilﬁ!,&&ﬁl' WOrKMEN M

& { Quantily ard wakie of man produclss
saricas ok in BEl Bnancial year

B | Further defails including last avalable Details can b2 sought by sendng requzst
| fingncial statements (with schedulas) of two| & cirp sfmliomad com
wagrg, Sabs of creditors ane available at URL

% | Eligihility for resolufion applicants under Dietails can b2 sought by sendng requeast
| saction 25{2)(h) of the Code i avalable at | & cirp.viml@gmail com.

10 Lest date for receipt of expression of intarest | 05042026

Y (R

t1.| Date of ssue of provisional list of 1900412028
| prospachive resclulicn applicants

1Z) Las! dale for submission of objaclions' o | 240472028
| pravisional lis|

M | il il —||| ——

13 Dale of =sue of inal lis of prospacive D&i052024
i ufan apolicants

141 Dale of meue of information memarandum, | CADS2026

[ evaluaion matnx and reques! for resolution
| plans o proespacinig fesohilion applcants

16.{ Last cabe for submission of resolution plans | 0906/2028

16 Process emall id to subeit EQI cinp. viml@omal com

17§ Details of the corporale debbors MSME Req, Mo.- LIDYAM-GJ-13-0009384
reqistration siatus &5 MSME Type of Enterprize- Medum; Activity -
arufachsing

Maote : The above infarmation is pravided fram the statemantirecordaldocuments providad by the
Suspanded Baard of DraclorsManagermenl .

Mr. Anil Kumar Sabyanarayan Agarwal

Imerim Fasolution Profassianal of

Mis. Vimla Fusls and Metaks Limited

IBE] Reg. Ho. IBELPA-O1/IP-PODSS2017-2018M11578

AFA Valid up to 1 30062026

Registered Address: 3071-302, Vraj] Bhumi Complex, MrPrarhana flats

b Shiln Buiidings, off C.G. Rosd, Mesrengpura

Anmedabad, Guaral-330009 M. BATI513337, BRGE000523

Date: 25372028
Place; Ahmedabad, Gujarsd

Ahmedabad
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CONTAINER CORPORATION OF INDIA LTD.

(A NAVRATNA UNDERTAKING OF GOVT. OF INDIA)

NOTICE INVITING E-TENDER
CONCOR invites E-Tender in Two Packet System of tendering for the following work: -

Tender No. CON/AREA-III/ENGG/WFD/E-95108/2025-26

Name of Work Construction of railway Line no.5 & 6 and development of
additional empty container handling area at ICD/WFD Bangalore

Estimated Cost Rs. 2,557.47 Lakhs (including GST)

Completion Period 15 (Fifteen)Months

Earnest Money Deposit Rs.14,28,800.00 (Rupees Fourteen Lakhs Twenty Eight Thousand

Eight Hundred only)

Cost of Tender D (Non-refundable) | NIL

Tender Processing Fee (Non-refundable) | Rs.3,540/-(inclusive all taxes & duties through e-payment)
Date of sale of Tender (online) 25.03.2026 (from15:00 hrs) to 16.04.2026 (up to 17:00 hrs.)
Date & Time of Submission of Tender  |17.04.2026 up to 17:00 hrs.

Date & Time of Opening of Tender 20.04.2026 at 15:00 hrs.

For financial eIigibiIitK criteria, experience with respect to similar nature of work, etc, please refer to detailed
tender notice available on website www.concorindia.co.in. But the complete tender document can be
downloaded from website www.tenderwizard.com/CCIL only. Further, Corrigendum/Addendum to this Tender, if
any, will be published on website www.concorindia.co.in, www.tenderwizard.com/CCIL and Central Procurement
Portal (CPP) only. Newspaper press advertisement shall not be issued for the same.

Executive Director (Projects), Phone No.: 011-41222500
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JFL LIFE SCIENCES LIMITED

(CIN: L24230GJ2010PLC060417)
Regd. Office: 309, Satyam Mall, Opp. Saman Complex, Nr. Vishweshwar
Mahadev Mandir, Settelite, Ahmedabad-380015 Gujarat, India;
Telephone No.: +91 98253 26594;
Contact Person: Hiral Mahavirsinh Chudasama, Company Secretary and Compliance Officer
E-mail: cs@jfllifesciences.com; Website: www.jfllifesciences.com

UNDER-SUBSCRIPTION OF THE RIGHTS ISSUE

This is with reference to our letter of offer dated March 04, 2026 on
raising of fund by issuing 3,29,95,323 equity shares of face value of ¥
10/- each (“equity shares” or “rights equity shares”) of our company
for cash at a price of % 10 per rights equity share (the “issue price”)
aggregating up to ¥ 3299.53/- LAKHS (“the issue”) on a rights basis
to the public eligible equity shareholders of our Company in the ratio
of 1 (One) Rights Equity share for every 1 (One) equity share held by
eligible shareholder as on Record date i.e. Tuesday, March 10, 2026,
which was opened from Monday, March 16, 2026 to Tuesday, March
24,2026.
With Reference to above, this is hereby informed that the Company
has not achieved the minimum subscription requirement of 90% of
the issue size, as prescribed under Regulation 86 (2) of the SEBI
(Issue of Capital and Disclosure Requirements) Regulations, 2018,
hence in this regards we are under process to give instruction to RTA
i.e KFin Technologies Limited for Refund / unblock of amount lying
under the ASBA Account who have applied for this Rights issue. We
will coordinate with the respective bank in consultation with RTA for
unblock the amount.
Accordingly, the Company shall not proceed with the allotment of
equity shares under the said issue.
For, JFL Life Sciences Limited
On behalf of the Board of Directors
Sd/-
Smiral Ashwinkumar Patel
Managing Director
DIN: 00769486,

Date: 24/03/2026
@Iace: Ahmedabad, Gujarat
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